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T[TRANSI ATION OF MANUATS AND TORMS IN
Hnot

715 SHRI RAM SAHAT: Will the M-ni--

tar of COMMUNICATIONS be pleased to
state :

(a, the progiess made in the translaiion
work with the lelp of the Law Ministiy in

connection with the  biinging out of the

Manuals and Forms rclating to his Ministry
 Yindi . and

(1) by when all the manuals and forms are
hik:lv to be prinrd 1a Hinds ¢)
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TLTHD MINISILR Ol GOMMU NIC -
TIONS «SHRI H. N. BAITIUGUNAG) @ g,
Out ol 2 Manuals and 33 Lot requited to
be tanslared with the help of the Taw Minis-
11n, 36 T'orms have bheep aeceived hadk fiom
the Mmistis of Law dulv tanslated - Oy thew
forms 27 have since hoen printed hilinguellv
and 9 are ir the Press,

by Regular contacts are baiug made wath
the Miwdstry of T aw to (xpedi‘e the translation
of the remaining Manuals avl Tarms. The
prting of these Manuals and Forms will be
taken up immediateh on 1eceipt of thar trans-

ation in Hirdi.]

+[ 1 Unglish tansiation.
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SCIIEML FOR IMPROVING STANDARD OF
SERVICE AND REWARDING TALENT
oF IAS

716, SHRTU SITARAM JATPURIA : Will
the PRIME MINISTIR be pleased to state:

{a} whether it s a fact that Government
a1c lormulaung a scheme under which I. A. S.
efficers in futme will get their promotion after
thorough scicening with a view to improving
the standard of service and rewarding talent ;

(bl so, the detatis thereof

(¢ by when the schenw will come into

opetat’on * and

{d, whethar e scheme will be made
applicable  to othcr services also, if so, the

detds thereof 2

THI MINISIER O' S1A1L IN THE
DIPARIAMINTE OF PERSONNLL (SHRI
RAND NTWAS MIRDHA) @ /a) TUnder the

iulcs gcovarring appoiniments o] members of
the Indian Administrative Service (o selection
@iade and to posts cartying pay above the
time scale o} pay, such appointments have to be
made by <election on ment with due 1egard to
senifority. ‘Lle Central Govirnment have made
some suggestions to the State Governments for
regulating such appointments, with a view to
ensuring that only suitable persons get appoint-
ed 1o selection posts. The Central Government
do not have under consideration any proposal

for amending the rules regulating  such
appointments.
(b 1o d Do not arise.

‘I rLEPHONE TaciLiry To LUE Crer
I'NToRCEMPN T CITICLR, BOMBAY

717. DR, K. MALHIYW KURIAN: Will
the PRIMI MINISTER be pleased to state :

v whether 1w 1s a fact that Shr M. Al
Salvy, ofliciating as Chief Entorcement Officer
ot the Fnforcemert Directorate, Bombay, who
bad filed a writ petiton in the Bombav High
Cowrt agamnst the orda of reversion from the
post of J\ssistaut Dircetor, and who 1 on leave
since 1970, has been given the facility of
Govaanment telephone at his residence

(b it so. the rule under which he has been
allowed (o retam the telephone and what 15
the normal practice observed by Government

u such cases @ and
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(¢) the person who has certified the tele-
phone Lil's on the above telephone from the date
the said officer proceeded on leave and who has
paid the Bil's ?

THE MINISILR O SIATL IN 1HL
DEPARTMENI OF PERSONNEL (SHRI
RAM NIWAS MIRDHA) fa) Yes, Sir.
Following the judgement of the Bombay High
Court delnvered on 30th March, 1972 the order
of reversion of Shrn Salvi ftum the post of
Assistant Dnector to that of Chief Lnforcement
Officer was however cancelled

(b) Chel Lnforcement Officers 1 the
Directorate of Enforcement hav. becn provided
with residential telephones being  esecutive
officers  1he telephone at the residence of Shr
Salvi, therefore, conunued n his capacity as
Chief Enforcemont Officer  Ordinanly, 1t 1
not the practice to disconnect residenunl tele-
phones when officers proceed on shoit leave
Shri Sals1 proceeded on shoit leave subsequent
to lus teversion, and continued to extend his
leave by short spells uill resumption of duty as
Assistant Drtector of Enforcement,

(¢) Telephone hills for the residential tcle-
phone of Shri Salvi were pard by the head
of officc of the Bumbay Zonal Unit of the
Enforcement Directorate

PER CAPI1A INCOME IN BIHAR

718 SHRI GUNANAND THAKUR Will
the Minister of PLANNING be pleased to
state

(a) whether 1t 1s a [act that Bihar has the
highest natural and mineral resources 1n com-
parison to the other parts of the country ,

(b) whether 1t 1s also a fact that the per
capita income 1n Bihar 1s the lowest , and

(¢) what steps Government propose to take
to 1aise the per capita income 1 Bihar

IHL MINISIER O STATL IN IHE
MINISTIRY  OF PLANNING (SHRI
MOHAN DHARI\) (a) Bihar 1s rich wn
1espect of mineral and other natural resources.

(b) According to the latest available compar-
able esumates ol State incomes furnished by
the Central Statisucal Organisation ffor the
year 1969-70), Bihar’s per capita income 1s
the second lowest 1n the country.

(c} A stitement 1s laid on the Talle of the
House [See  Appendix LXXXI,
No H]

Annexure

[ RA\JYA SABHA |

to Queshions 80

MEMORANDUM RI GARDING DEVEIOPMENT
or BifIAR *AD CasrtRy U P

719 SHRI GUNANAND IHAKUR Wil
the Minister of PLANNING be pleased to
state

(a) whether it 15 a {act that a m morandum
was presented 1o the Prime Minister by the
MPs and M L As f North Bihar and
Eastern U P [or the development of their res-
pe.tive States , and

(b) what concrete steps (zovernment pro-
pose to take to dcvelop these two backward
regions N

THE MINISTCR OF STATE IN THL
MINISIRY OI PLANNING (SHRI MOHAN
DHARIA)  (a) Yes, Sir

(b) A statement 1slaid on the [1blc of the
House

STATFVMENT

North Bihar

(1) [he Government of Bihar have ident:-
fied the following districts as most backward .

(1) Saharsa

(2) Darbbanga
(3) Chmparan
(4) Muzaffarpur

The Plannmg Commission 1equested the
Government of Bihar to take special measures
for Lringing up these four disnicts to the level
of cconomic and social development of the State
as a whole by such mcasures, mncluding special
location out of funds approved for the
Tourth Frie Year Plan outlay of the State, as
may appear suitahle to the Government of
Biha

(1) A Small
Ageney has heen
district

karmer s  Development
anctioned for Champatan

{u1) lhe districts of Champaran, Darbhan-
ga, Muzaffarpur Purnea, Saharsa and Saran
have becn selected for concessional finance
fiom public financial nstitutions so as o
accelerate the pace of industrial development
1n those districts  Qut of these the district of
Darbhanga has alsa been selected for Central
subsidy of 109, of fized capital investment

(v) Mcasutes for  Irnigation and Flood
Contiol which have been tihen 11 tlus area,
mnctluding works which arc under construcuon,



